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आदेश/ORDER 
 

PER : T.R. SENTHIL KUMAR,  JUDICIAL  MEMBER:- 
 

 This appeal is filed by the Assessee as against the appellate 

order dated 23.09.2024 passed by the Additional Commissioner of 

Income Tax (Appeals)-1, Jaipur arising out of the assessment order 

passed under section 143(3) of the Income Tax Act, 1961 

(hereinafter referred to as ‘the Act’) relating to the Assessment Year 

2017-18.  

 

       ITA No: 1965/Ahd/2024 
      Assessment Year: 2017-18 
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2. At the outset, Ld. Counsel Mr.  Parimalsinbh B. Parmar 

appearing for the assessee submitted that the assessee has opted 

under the Direct Tax Vivad Se Vishwas Scheme, 2024 and filed 

copy of Form No. 1 with Acknowledgement No. 912836020250325 

and also submitted that Form No. 2 is awaited.   

 
3. Recording the above submission, the appeal filed by the assessee 

is hereby dismissed, with liberty to restore the above appeal, in the 

event, the Vivad Se Vishwas Scheme application is not entertained 

by the Department.  

 
4. In the result, the appeal filed by the Assessee is hereby 

dismissed.  

  
         Order pronounced in the open court on   30 -04-2025               
                 
                             Sd/-                                              Sd/-                                   
(MAKARAND VASANT MAHADEOKAR)            (T.R. SENTHIL KUMAR)          
ACCOUNTANT MEMBER                                    JUDICIAL MEMBER 
Ahmedabad : Dated    30/04/2025 
आदेश कȧ ĤǓतͧलͪप अĒेͪषत / Copy of Order Forwarded to:- 
1. Assessee  
2. Revenue 
3. Concerned CIT 
4. CIT (A) 
5. DR, ITAT, Ahmedabad 
6. Guard file. 

By order/आदेश से, 

 
 

उप/सहायक पजंीकार 

आयकर अपीलȣय अͬधकरण, 

अहमदाबाद 
 


